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SltAVANA,21. 1908 (StflCA) 

also as bas baen provided. at Pall in 
Rajastban? 

THE MINISTER OF STATE op, THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Installation of 1300 lin.s MAX-II type 
equipment is pJanned by 1990. 

(b) These aspects have been taken care· 
of ,in the desip of e"chanlc buikiinl, and 
airconditioninl arrangements. 

(c) There is no proposal under consi-
deration since electronic exchanges in the 
required capacity are not manufactured in 
the country. 

(English) 

Reservation la PromotloDS la Public 
Undertakings 

3880. SHRI ANADI CHARAN DAS : 
Will the Minister of INDUSTRY be 
pleased to refer to the reply liven to 
Unstarred Question No. 4419 on 17 
December, 1985 regardina reservations in 
promotions in public undertak.ings and 
state : 

(a) whether the required information 
has since been collected ; and 

(b) if So, the particulars thereof 1 

THE MINISTER OF STATE IN THE 
l)EPARTMENT OF PUBUC ENTER-
PRISES (PROF. K.K. TEW ARY) : (a) 
Yes, Sir. 

(b) There are 18 public sector under-
takinas which have introduced time. bound 
promotion scbemes in one form or the 
other. · 

EI,ctrODlc Display Screens In Supreme 
Court aad Delhl.HIgh Court 

3881. SHaI P.M. SAYEED ~ Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) wbether it is a fact that t~e 
Supreme Court is goinl to have electronic 
dispulay screens in froot of court rooms 
a~d .o,h,r places : 

(b) if so. tbe dot ails tbereof and· the 
precise benefits that people would be able 
to derive; 

(L!) tbe approximate cost involved and 
the date by which the devicee would be 
installed; and 

(d) whether Government are consideri-na 
to provide simiJar facilities in the Delhi 
Hiab Court? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) The 
Supreme Court has installed electronic 
display screens in front of SOme of the 
court rooms and at various other places. 

(b) The information displayed on these 
boards is useful both for the Advocates 
and tbe litjgating public as thereby they 
come to know which item is beins taken 
up by each Court. There are nine courts 
which are spread over in the Supreme 
Court build iog and some courts are at 
Some distance from the others. The 
Advocates who have to appear in different 
matters in different courts find it con-
venient to know from the indicution On 
tbe display boards as to which item is 
beiDa taken up in which Court. It saves 
them frolll going to different courts to find 
out which item is going on in those 
Courts. 

(c) The approximate cost of installation 
of these boards is 80,000 and these boards 
have already been installed in the 
Supreme Court. 

(d) No such proposal has been received 
either from Delhi Administration or DeJhi 
High. Court. 

Hyde! Power Generation Schemes 

3882. SHRI P.M. SAYEED : Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether Government have initiated 
some hydeJ power generation schemes in 
the North ... Eastern re,ion ~ 




